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INTRODUCTION

I, the Chairman, Committ€e on Public Undertakings (2016-2019) having

b€en altbo sed by lbe Committee io pr€sent the report on its behalf, present this

Fifteenth Repo( on Tourisrs Resois (K€rala) Lidited, based on tbe report of the

Comptroller and Aualitor G€neral of India for the yea' €nded 31 Marcl! 20u

r€lating lo lhe Public Sector Uderta&ings of the Slate of Kenla

.Ihe repon of th€ Comptroller and Auditor General of India for the year

€ndeil on 31st March, 2011 was laid on the Table of th€ House on 23-3-2012'

The (onsiderahon of lhe audit paragraphs rncluded jn dis rePon and the

examination of the departnental witness in connection thereto was made by the

Committee on Public Undertakings constituted for the years 201+2016

This RePon was consider€d and approved by the Committee (2016-2019) at

its neeting held on 2-3-2017.

The Commiuee places on record i|l appre(iabon for dle assistan(e r€ndered

by the Accountant G€neral (Audit) K€rata, in lhe examination of the Audit

Paragraphs included in this report.

The Committee wishes to express thanks to the officials of the Tourism

Department of the Governm€nt Secretariat and the Tourists Resorts (Kerala)

Limited lor placing tb€ matenals and inlormation solicited in connecaion with the

examination of the subject. The C;mrnittee also wishes to ihank in panicular the

S€cr€taries to Govemment- Tourism and Finance DePafiments"and the officials of

the Tburists Resorts (Kerala) Limited who aPPeared for evidence and as'sisted ihe

Committee by placing their views betore it.

Thiruvanethapuram,
grh Marcb, 2017.

C, DIVAKARAN,
Chaimd,

Committee on Public Undertakings



REPORT
ON

TOURISTS R.ESORTS (KERALA) LIMITED

AuDn ruPoRr (201G.2011)

Deploynent of Funds

Incorrect seleqion of financial institutions for deployment of funds,

inappropriate duratlon oI term deposits and avoidable deployment of funds in

Crnent Account rcsulted in loss of int€r€st.

Ttme D€posits

Selection of institution

Inconect selection of the institution for deplo,.nent oI surplus funils in tim€

deposiE by TRKL ignoring the rates offered by State Tleasury which wer€ better

than what ihey carried resuhed in foregoing of possible revenue as tabulated

betow:

Abour TRKL, Covemment (Octob€r 2011) replied lhat they park€d their

d€posits with banks for operational coiNenienc€. Thp Management stated (August

Conpany No. of

Deposits

(FD'
I$tances

Period

involved

Rang€

of FDs

(t in lan!)

Rang€ of
Pedod oI
FDs

(Dayt

Rate of
interest

(ROD

(%)

ROI

available

at state

Treasury

lnterest

forgone

({ in laldr)

TRKL 06 March

200S to

March

2011

9.50 to

556.31

365 5.00 to

8.00

7.50 to

r0.00

29.50
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2011) that they could rcr monitor th€ir deposirs due to shonage of manpower. Th€

reason did not justify rhe loss of potential inreresr income of I 29.501akh.

Currcnt Account D€posits

Ayoidoble deploynent ol funds in currcnt occouns

ln TRKL, healy accumulation of balance in Current Accounrs for long
duralions was noticed. Companies wilh unpredicrable cash flows can resorr to
Flexi Fixed Deposils (FFD5) so as ro avoid idling of fund in Current Accounts and
also to eam interest for periods ranging from seven days onwards. FFDS ofler the
twill advantage of liquidity as \ ,ell as operational flexibility of Current Accouots
coupled wth inleresl retums of flxed Depostts. All fie banking tacililes atuched
to a Current Accomt like fund transfer methods viz. Real Time Cross Setllemenr
(RTGS/National Electronic Funds Tranjfe(NEFT) and Inrerner banking featur€s
are alio available to the FFD account holders wirhout involving any extra charge.

Statement showing detoils of investible surplus in Currcnt Accounts.

Company Amoum accmulated r"'i"a.r*.,,'*,r"ii- lr*;;"", "^"-(days)

TRKL O.Ol ro 228.52 7 to 1823 165.51

Goverdment r€plied (September 2011) abour TRKL (Ocrober 2011), thar
efforc would be made b op€n FFDS in future.

lAudit Paragraph 4.9 contained in the Fpon of rhe Cornptroller and Auditor
General of India for the year ended2010-2011i

Notes furnished by Government on Audit parcgruph is given in Appendix IL

The Commiree obsewed thai funds are deposited in Nationalised banks such
as SBT rather than in Govemment Treasury ev€n rhough interesr rates offered by

(lin lakhs)
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Treasuy on Fixed Deposits ar€ higher' The Fimtrce Department informed the

Committe€ that as per ih€ guidelines jssued by the Govemnent' all ftrnds ar€ to be

deposited in Tfeasury itself

The Committee criticised the Corpo.atior authorides for not complying with

the orders issued by th? Govemment with resPect to the dePosit of money.

Th€ Committee also directed to rcPort after complying with the orders'

Conclusions/Recommerdatio$

1. The Committ e obs€rvd that ih€ CorPoration itrGurrcd potGntial

interest loss by irwsting funds in banlc lnstead of State Tt€asury de6pite

bettet ratcs arc off€Itd by Tleasury' AJso money wa6 accrrmulated itr Currcnt

Account raiher than more intd€st lctching Fl€xi Fixed Deposits Gms). Th.

Committ€€ recommends lo €omply with govemmc[t orde$ to d.goslt funds

irl Ttta$ny its.lf and al5o to Prd€r Flcxi Fix€d DcPostts (FFDS) to Curtr|rt

Account Dq)osias,

ThinvananthaPuram,
glh March, 2017.

C. DIVAXA-RAN,

Chaimon,
Committee on Public Unalertakings.
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APPEN'DIX I

SUMMARY OF MAIN CONCLUSIONS/RECOMMENDAIIONS

Conclusions/Recommendations

Tourism
Departm€nt

-The Cornmitte€ observes that rhe Coryoration
incurred pot€ntial inrerest loss by inv€sring
funds in bank instead of State Tleasury
despite better ntes a.re olfered by Tt€asuly.
Also money was acc-umulated in Curenr
Account tarher than mor€ interest fetching
Flexi Fixed Deposits (FFDS). The Comminee
recomm€nds to comply with govemment
orders to deposit funds in Treasury irself and
also to Fefer Flexi Fix€d Deposirs (FFDS) ro



5

APPENDD< II

NOTES FURNISHED BY T}IE GOVERNMEI'IT ON

sl.
No.

Pala
No.

4.9 Time Deposit

wilh ragard to the deployment of funds, KTIL (fomerly TRKL)

have taken measwes to consider ttre rates offered by

nationalised Banls ard Treasury while airiviry at a decision Ior

opening/renewiDg term d€posiis. In this r€gard' attention is

also invited to the fact that the decision regarding the

deploynent oI funds could not be taken considering only &e

interest rates offered by the institutions Other factoE llke

rgency of requirements of funals' ease of management, oplrons

available for disbusement etc. also aI€ lo be taken in to

conside6don. The ComPany arrived at a decision on $e

deplo),rnent of funds cotsidering al1 these factors KTIL is

ltaking steps for aleputing a suitabte official with commercial

accouniing backgro\rnd frcm Finance Deparmeni'

C u r re nt Ace ount D eqosi sts

Regardhg the Deplolment of lulils in Curent Account of the

company, it may be s€en that Jor the time being, steps had been

taken to monitor the position of own funds of the comPany in

the current account periodically ard to convert the same tt to
term deposits. Regarding the oPeration of Flexi Fixed Deposils

which require conlinuous mooiloting and actions, stePs ran b€

taken up for operadng Flexi Fixed Deposits Consid€nng the

Doints pxDlained above, it is requested ihat the audit pala

;enainin;to KnL (fornerly TR.KL) mav be &oPped

T}IE AUDIT PARAGRAPH

Reply hmished bY covemment
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